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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1202 OF 2024

In the matter of:

News Item titled "E. Coli traces of bleaching powder found in Greater Noida housing

society water samples" appearing in the Indian Express dated 13.09.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) i.e. RESPONDENT NO. 3

1. That, Hon’ble NGT vide order dated 01.10.2024 and Notice dated 18.11.2024

has sought the reply of Central Pollution Control Board (hereinafter referred as

CPCB) in the instant matter. Thereby, the reply is made in succeeding

paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions under

The Water (Prevention and control of Pollution) Act 1974 (hereinafter Water

Act), The Air (Prevention and control of Pollution) Act, 1981 (hereinafter Air

Act) and The Environment (Protection) Act, 1986.

3. That the present matter is related to the allegations of detection of£. coli bacteria

and bleaching powder contamination in the water supply of Supertech

Ecovillage 2, a housing society in Greater Noida West. The reported

contamination has allegedly resulted in serious health complications for over

300 residents, including 170 children, raising critical concerns regarding public

lealth and environmental safety
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4. That according to the news item published in 7he Indian Express dated

13.09.2024, the residents of the housing society experienced symptoms such as

diarrhea, vomiting, stomach pain, and fever, allegedly due to the contaminated

water supply. It is further brought out in the news item that the presence of E.

coli bacteria in drinking water poses a significant health hazard, capable of

causing severe gastrointestinal infections, with heightened risks for vulnerable

groups such as children, the elderly, and individuals with weakened immune

systems .

5. That water supply is usually provided by Local Body/concerned agency. There

may also be internal distribution and maintenance of water supply in#astructure,

including water storage tanks and pipelines, being managed by the owner of the

premises where water supply is made available by such Local Body/concerned

agency .

6. That in adherence to the Hon’ble Tribunal’s directions dated 01.10.2024, CPCB

initiated communication with the concerned authorities, specifically:

• Letter dated 22.11.2024: Issued to Greater Noida Industrial

Development Authority (hereinafter referred as GNIDA) and

UPPCB requesting a status report and action taken report

regarding the contamination incident.
Reminder letter dated 07.01.2025: Sent to the aforementioned

agencies, emphasizing the urgency of the matter and requesting

expeditious submission of the required reports.

•

Copies of these communications have been enclosed as Annexure I and

Annexure II, respectively, for the kind consideration of the Hon’ble
Tribunal
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7. That the requisite status report and action taken report from GNIDA and

UPPCB, are still awaited. The absence of these reports restricts CPCB from

making substantive submissions regarding the factual position and actions

undertaken by the relevant agencies.

8. That, the status report/action taken report on the matter is still awaited from the
concerned authorities. As the issues raised in the instant matter falls under the

purview of local bodies and state-specific agencies such as GNIDA and UPPCB,

therefore, it is respectfully prayed that the Hon'ble Tribunal may consider the

response filed by concerned respondents for adjudication of the instant matter.

9. That, the answering respondent craves leave of the Hon’ble Tribunal to file
additional reply, if required, in future.

10. That in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Court in the instant OA.

U
(Visbal -Gandhi)

R.L. Chi
N C.T. of

NO. 1513

rF

Scientist 'E’
Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1202 OF 2024

In the matter of:

News Item titled "E. Coli traces of bleaching powder found in Greater Noida housing

society water samples" appearing in the Indian Express dated 13.09.2024

AFFIDAVIT

I, Vishal Gandhi working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 3 in the above

matter, do hereby solemnly affirm, declare on oath and state as under :-

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.
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VERIFICATION
q r JI\$

Verified at New Delhi on this day of & ' 2-025 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or
misstated

DEYON

avIla TIM I Vishal C?andh1

21 JAR 2025
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Annexure- I
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Annexure- II
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Annexure- III
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